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ACT No. XX or 1934,
" [Passep By THE INDIAN LEGISLATURE.]

(Reoewed the assent of the Govemor General. on the 19th
August 1934)

An Act to give effect in British Indiato a Conventmn for the -
unification of certain rules relating 1o mtetnauonal
carnage by air. ~

HEREAS a Convention for. the unlﬁcatlon of certam rules

/ relating to international carriage. by air. (hereinafter referred
o as the Convention) was, on the 12th day of Octobet, 1929,
signed at Warsaw;

AND WHEREAS it is expedient that British Indla ghould accede
to the Convention and should make provision for glvmg ‘effeet to. -
the said Conventlon in British India;

AND WHEREAS it is also expedient to make provision. for apply-
ing the rules contained in the Convention (sub]ect to exceptions,
adaptatlons and-modifications) to carriage by air in British India
which is not international carriage wﬁahln Lhe meahning of the
-Convention ;

It is hereby enacted as follows :—

1. (1) ThlS Act may be called the Indlan Carriage by Air Acf» SHort Hitle,
1934. extent and

_commencement .
(2) Tt extends to the whole of Bntlsh India, meludmg British
Baluchistan and the Sonthal Parganas.

(3) It shall come into foree on such date ag  the Governor.
General in Council may, by notification in the Gazette of Indla
appoint.

2. (1) The rules contained in the First Schedule, being the application
provisions of the Convention relating to the rights and liabilities §L500 40«0
of carriers, passengers, consignors, consignees and other persons, British India,
shall, subject to the provisions of this Act, have the force of law

in British India in relation to any carriage by air to which thcse

rules apply, irrespective of the natlonahty of the aircraft per-

forming the carriage.
- (2) The

1
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(8) The Governor General in Council may, by nofification in
the Gazette of India, certlfy who are the High Contracting
“Parties to the Convention, in respect of what territories they are
parties, and to what extent they have availed themselves of the
Additional Protocol to the Convention, and any such notification
shall be conclusive ewdence of the matters certified therein,

(3) Any reference in the First Schedule. to the.territory of
ony High Contracting Party to the Convention shall be constr ued
as a reference to all bhe territories in respect of which he is a
party.

(4) Notwithstanding anything contained in the Indian F'atal

Acclents Act, 1855, or any other enactment or rule of law in XIITof 1855

ferce in any part of Bntlsh India, the rules contained in the
First Schedule shall, in all cases to which those rules apply,
determine the liability of a carrier in respect of the death of a
passenger, and the rules contained in the Second Schedule shall
determine the persons by whom and for whose benefit and the
manner in which such hablhty may be enforced.

(5) Any sum in francs mentioned in rule 22 of the First
Schedule shall, for the purpose of any action against.a carrier,
be converted into rupees at the rate of exchange prevailing on
the date on which the amount of damages to be paid by the
_carrier 1s ascertamed by the Court

[

provisions 3. (1) Every ngh Contractmg Party to the (JODVBD.tleD. who

‘;’gﬁ;ﬂ“ﬁ&‘ﬁm has not -availed himself of the provisions of the Additional

Contractite  Protocol thereto shall, for the purposes of any suit brought in a

gﬁ_fgégkgy i, Court in British India in accordance with the provisions of rule

T 28 of the First Schedule to enforce a claim in respect of carriage
undertaken by him, be deemed to have submitted to the juris-
diction of that Court and to be & person foi the purposes of the
Code of Civil Procedure, 1908.

(2) The High Court may make rules of procedure providing
for all matters which may be exped,enb to enable such suits to be
instituted and carried on. &

(3) Nothing in this sectlon shall authorise any Court to attacl..
or sell any plopertv of a ngh Contract'ng Party to the Conven-

tion.
Aff{fiﬁfr’}aﬁe ‘4. The Governor General An Oouncil may, by notification in
by ait which the (Gazette of India, apply the rules contained in the First
S No :

International. Schedule and any provision of section 2 to such ¢arriage by air,
- not being international carriage by air as defined in the First
Schedule, as may be specified in the notification, subject however

to such exceptions, adaptations and modifications, if any, as may -
be so specified.
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* FIRST SCHEDULE,
-(See section. 2.}
BULES.
" “CHAPTER I. -
. ScoPE—DEFINITIONS. 3 ,
~ 1. (Z) These.rules apply to al} international carriage of persons, luggige

or- goods performed by aircrafi for reward. They apply also to such

carriage when performed gratuitously by an air transport undertaking.
{2) In these rules *'Hi
ing Party to the -Convention,

(8) For the purposes of these rules the expression “intérﬁationa_.l _car-

. riage” means any carriage in which, according tothe contract made. by

the parties, the place of departure and the place of destination, whether
or not there be a break in the carriage or a transhipment, are situated
either within the. territories of. two High Contracting Parties, or within
the territory of a single High Contracting Party, if there is an agreed

stopping place within ‘a territory subject to the. sovereignty, suzerainty, '

mandate or authority. of -another Power, even though that Power is not
a party to the Convention. A carriage without such an agreed stopping

_place between territories subject to the sovereignty, suzerainty, mandate or

authority ‘of the same High Contracting Party is not deemed to be inter-
national for the purposes of these . rules.. o

(4) A carriage to be performed- by several successive air carriers is
deemed, for the purposes of these rules, to be one undivided carringe, if

it has been regarded by the parties as a single operation, whether it has

been agréed upon under the formn of a single contract or of a series of

contracts, and it does not lose its internatidnal character merely because

one . contract or a series of contracts is to be performed eritirely within a
territory subject. to the sovereignt;

the same High Contracting Party,

2..(I) These rules. apply to carriage performed by the- State or by

provided it falls within the conditions
laid down in rule 1. . : :

{2) These rules do not apply'to carriage performed under the terms of

any international .postal Convention.

i CHAPTER 11,
DOCUMENTS OF CAREIAGE.
Part 1.—Passenger ticket.

3. (Z) For the carriage of passengers the carrier must deliver a passen-

ger ticket which shall contain the following particulars :—
(a) the place and date of issue;
{(b) the place of departure, and of destination;

(c) the agreed stopping places, provided that the carrier may reserve
_the right to-alter the stopping ‘places in case of necessity,
and that if he exercises that right, the alteration shall not
have the effect of depriving the carriage of its international
character ;

(d) the name and address of the carrier or carriers;

-{e) a statement that the carriage is subjec
liability contained in this Schedule.

(2) The absence, irregularity or loss of the passenger ticket does not
affect the existence or the.validity of the contract of carriage, = which
shall nong the less be subject to these rules. Nevertheless, if the
carrier accepts a passenger without a.passenger ticket having been
delivered he shall not be entitled to avail himself of those provisions of
this Schedule which exclude or limit his lability,

‘Part 11,
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" Part 1l.—Luggage ticket.

j RN - 4. (1) For the ca.rpidge of luggage, other than small personal objects"
- . of ‘which the passenger takes charge himself, the carriéer must deliver a
lnggage ticket. . : . L o o T
(2) The luggage ticket shall be made out in duplicate, one ‘part, for
: ) the passenger and the other part for the carrier. :
- Lo . -.'(3). The luggage ticket shall contain the following particulars ;—
- ({a) the-place and date of issue; T e e R
(b) the place of departure and of destination; ‘
(c) the name and address of the carrier or carriers;,
{d) the number of the passenger ticket; }
{¢) a statement that delivery of the luggage will be made to “the
bearer of the luggage ticket; . o )
() the number and weight of the packages; oo
~ (g) the amount of the value declared in accordance with rule 22 (2);
(k) a statement that the carriage is subject to the rules relating to
liability contained in this Schedule. S R C . g
(4) The absence, irregularity or loss of the luggage ticket does -not i
affect the existence or the validity of the contract of carriage, which ’
shall nome the less be subject to these rules. Nevertheless, if the carrier
_accepts luggage without a luggage ticket having been delivered, or if
! ; the luggage ticket does mot contain the particulars set out at (d), (f) and
| C (h) of sub-rule (8), the carrier shall not be entitled to avail himself of
{ ! S : those provisions of this Schedule which exclude ‘or limit his Tiability.

k

Part 111.—Air consignment 7iote. .
- 5. (1) Every carrier of goods has the right to require the consignor

t0 make out and hand over to him a document called an ‘‘air comsignment : ] &
. . ‘note’; every consignor has the right to require the carrier to accept this. ’
document. '

(2) The. absence, irregularity or loss of this document, does not affect
the existence or the validity of the contract of carriage which shall, .
. . subject to the provisions of rule 9, be none the less governed. by these . - R &
| . .rules. : : _ : e

6. (f) The air consignment note shall be made out by the consignor
in three original parts and be handed over with the goods.

. (2) The first part shall be marked “for the' carrier’”’, and shall be
. . . signed by the consignor. The second part shall be marked “for the con--
: : signee’ ; it shall be signed by the consignor and by the carrier and shall
accompany the goods. The third part shall be signed by the carrier and
handed by him to the consignor after the goods have been accepted.
(3) The carrier shall sign an acceptance of the goods.
(4) The signature of the carrier may be stamped ; that of the consignor
may be printed or stamped. i : :
(5) Tf, at the request of the consignor, the carrier . makes out the alr
consignment note, he shall he deemed, subject to proof to the contrary,
to have done so on behalf of the consignor. i
7. The carrier of goods has the right to require the comsignor to make
out separate consignment notes when there is more than one package.
8. The .air consignment note shall contain the following particulnrs :—
(@) the place and date of its execution;
(b) the place of departure and of destination :
(¢) the agreed stopping places, provided thab the carrier may reserve
the right to alter the stopping places in case of necessity, and
_that if he exercises that right the alteration shall not have the
effect of depriving the carriage of its. international character ;.
: (d) the
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. oF 1934.] Indian Carriage by. Air.
(d) the 'nam_ek and’ address ‘of the coii_siénpf; B B : ) i
{¢) the name and address of the firsy carrier; N : '

(/) the name and address of the consxgnee if the case 50 reguires;
(g) the. nature of the "goods; R

(/L) the number of the packages, the method of packing and the
parbicular marks .or numbers upon them;

(i) the welght the quantity and the volume or dimensions of the
goods ;

ot o e i 2

{j) the apparent condition of the goods and”of the pa.ckmg,

(k) the freight, if it has been agreed upon, the date and place of
payment, and the person who is tospay it;

{¢) if the goods are sent for payment on delivery, the price of the

goods, and, if the case so rcqulres, the amouny of the expenses
ncurred ;

(m) the amount of the va.luo declared in accordance w1th rule 22 (2);
(n) the number of parts of the air consignment nofe; .

(o) the documents handed to the carrier to accompany the air
consignment note ;

(p) the time fixed for the completion of the carriage and a brief note
of the route to be followed, if these matters have

been
‘agreed wupon;

(g} a statement that the caluage is subject to the rules relating
-+ to" liability contained in thls Schedule.

Y. If the carrier accepts goods \»1thout an air con51gnment note havmg
‘ , been made out, or if the air consignment note .does not contain all = the
o N 2 : particulays set out in rule 8 (a) to (z) mcluslve and (g), the carrier shall

not, be entitled to avail himself of- the provxsmns of this'Schedule which
exclude or 11m1t his liability..

(Z) 'The consignor -is responsible for.the correctness of the parti-

culars and ‘statements relating to the goods whlch ‘he mserts in the -air
' .consighment note. : .

A 5

(2) The ‘consignor will be liable for all damage suffered by.the carrier -
or any other person by reason of.the irregularity, incorrectness or
completeness of the said particulars and statements. Co

li (1) 'The air consignment note is prima facie evidence of the con-

clusion. of the contract, of the receipt of the goods and of the conditions
of carriage.)

.
m-

(2) The statements in the air consignment note relating to the weight,
dimensions and packing of the goods, as well as those relating to the
number of packages, are prima facie evidence of the facis stated; those
relating to the quantity, volume and condition of the goods do not con-
stitute evidence against the carrier ‘except so far as they both have been
and are stated in the air consignment note to have -been, checked by him-

in the presence of the consignor, or relate to the apparent condition of
ibe goods.,

12. (1) Subject to his l1a,b1htv 40 carry out all his obligations under
. the contract of carriage. the consignor has the right to dlspose of the

goods by withdrawing them at the aerodrome of deparbure or destina-
: - tion, or by stopping them in the course of the journey ¢n any lendme;, or,
by callmq for them to bz delivered at the place of destinatien or in bhe
course of the journey to a person other than the consignece named in the air i
consignment note, or by requiring them to be returned to the aerodrome I
of departure. He must not exercise this right of disposition-in such a tay \ l\
as to prejudice the carrier or other consignors and he must vepay any \
expenses occasioned by the exercise of this right. i

(2) 18 -

b
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(2) If it is impossible to carry out the .orders of" the consignor the
«carrier must so inform him forthwith. ., oL :

" (3) If the carrier obeys the orders of, the consignor for the ~disposi-
‘tion of the goods without requiring the .production of the part of the air .
.consignment note delivered to the latter, he will be:liable, without preju-
.dice to his right of recovery from the consignor, for any damage which
may be caused thereby to any person who is Jawfully in possession of
‘that part of the air .consignment note. "

(4) The right conferred on the consignor ceases at the moment when
‘that of the consignee begins in accordance with rule 13. Nevertheless,
if the consignee declines ta accept the consignment note or the goods, or
if he cannot be communicated with, the consignor resumes his right of
.disposition. - . :

13.. (7) Except in the circumstances set out in rule 12, the consignee
is entitled, on arrival of the goods at the place of destination, to require
‘the carrier to hand over To him the air consignment note and to deliver
‘the goods to him, on paymeni of the charges due and on complying with
the conditions of carriage set out in the air consignment note. - )

(2) Unless it. is otherwise agreed, it is the duty of the carrier to give
motice to the consignee as soon as the goods arrive. :

(3) If the carrier admits the loss of the goods, or if the goods have.
not arrived at the oxpiration of seven days-after the date on which they
-ought to have arrived, the consignee is entitled to put into force against
‘the carrier the rights which flow from the contract of carriage.

14. The ¢onsignor and the consignee can respectively enforce all the
rights given them by rules 12 and 13, each in his own.name, whether he
-is acting in his own interest or in the interest of another, provided that
‘he carries out the obligations imposed by the contract.
15. (Z) Rules 12, 13 and 14 do not affect either the relations of the
. -cousignor or the consignee with each other or the mutual relations of
. - ‘third parties whose rights are derived either from the consignor or from
‘the consignee.

{2) The provisions of rules 12, 13 and 14 can- only be varied by ex- ‘

:press provision in the air consignment note.

16. (I) The consignor must. furnish such information and attach to the . ] i
:air consignment note such documents as are necessary-to. meet the forma- 1 !
lities of customs, octroi .or police before the goods can be delivered to y
-the consignee. The consignor is liable to the carrier for any .damage '
-occasioned by the absence, insufficiency or irregularity of any such infor--

‘mation or documents, unless the damage is due to the fault of the carrier . N
-or his agents. ‘ v

{2) the carrier is under no obligation to enquire into the correctness
-or sufficiency of such information or documents.

CHAPTER III.
LIABILITY OF THE CARRIER,

17. The carrier is liable for damage sustained in the event of the:
-death or wounding of a passenger or any other bodily -injury suffered by
:a passenger, if the accident which caused the damage so sustained took

‘place on hoard the aircraft or in the course of any of the operations of
-embarking or disembarking.

18. (Z) The carrier is liable for damage sustained in the event of the
-destruction or loss of, or of damage to, any registered luggage or any

-goods, if the occurrence which caused the damage so sustained took place
-during the carriage by air. '

(2) The carriage by air within the meaning of the preceding paragraph
-comprises the period during -which the luggage or goods are in charge of
the carrier, whether in an aerodrome or on board an aircraft, or, in the
case of a landing outside an aerodrome, in any place whatsoever.

S (8) The
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. (8) The period of the~ carriage by air ‘does not extend to any dacriage

by land, by sea or by river performed outside an aerodrome. If, how-
ever, snch a carriage takes place in the performance of a contract for
carriage by dir, for the purpose of loading, delivery or transhipment, any

_.damage s presumed, subject to.proof to the contrary, to have. been th;r"

vesult’ of an ‘event which took place during the carriage by .air.

19, The carrier is liable for damage occasioned by delay in the carriage
by ‘air of ‘passengers, luggage or goods,

20. (Z) The carrier is not liable if he proves that he ‘and his agents-
have "taken all necessary measures to avoid the damage or that it wa
impossible for him or them to take such measures.

(2) In the carriage of goods and luggage the cavrier is not liable if’
he..proves that the damage was occasioned ' by negligent ~ pilotuge or
‘negligence in' the handling of the- aircrait or in navigation and thab; in

all other respects, he and his agents have taken all necessary maasures-
to avoid the damage. : .

21, If the carrier proves that the damage was caused by or contributed
to by the negligence of the injured person the Court may exonerale t.hg-
carrier wholly or partly from his liability. . :

22. (1) In.the carriage of passengers the liability of the carrier for
each pa(ss)enger is- Iimitbe(ig to thl;, sumg_o.f 125,000 francf. Where damages.
may  be awarded in the form ‘of periodical payments, the equivalent.
capital value of the said payments shall not exceed 125,000 francs.
Nevertheless, by special contract the carrier aud the passenger may agree
to a higher limit of liability, SR :

4(2) In the carriage of registered luggage aud of goods, the,liabilii_y of
the carrier is limited to a sum of 2bU francs per kilogram, unless- the-

. consignor has made, at the time when thé package was handed over to

the carrier, .a special declaration of the gglue at delivery and has paid,
a supplementary sum if the. case so'requires. ' In‘ that cate the cyrrier

will be liable to pay u sum not exceeding the .deciared sum, auless he:
proves that that sum is greater than the actual value to the <onaignoy
at delivery. ' ' ’ N

- (8) As vegards objects of which the paééenger

the. ‘liability of the carrier is limited .to 5,000 francs -per passenger.

(4) The sums mentioned in this rule shall be deemed to refer fo. the

French franc consisting of 654 milligrams gold of millesimal fneness 900.
23. Any provision tending to velieve the carrier of

liability or-to
fix a lower

null and void, ‘but the nullity of any such provision does nof- involve.
the nullity of the whole  contract, ‘which shall .remain subject to the pro-
visions of this Schedule. ' '

24. (1) In the cases covered by rules 18 and 19 any action for damages,.

however founded, can only be brought subject to the conditions and
Hmits set out in this Schedule, .

{2) In the cases covered by rule 17 the provisions of sub-rule () also-

apply, without prejudice fo the questions as to who are the persons whao
have the right to bring suit and ivhat are their respective rights

25. (1) The carrier shall not be entitled to avai] himself of the provi-
sions of this Schedule which exclude or limit his liability, if the damage
is caused by his wilful misconduct or by such default on his
m .the opinion of the Court equivalent to wilfu] misconduct.

(2) Similarly the carrier shall not be entitled to avail himself of the
said provisions, if the damage js caused as aforesaid by any agent of
the carrier acting within the scope of his employment.

26. (1) Receipt by the person entitled to delivery of luggage or goods.
without complaing is prima facie evidence that the same have been deh-
vered in good condition and in accordance with the -document of carriage.

(2) 1o

part as is:

q

takes charge -hiwself -

nmit than that which is laid down 7in these rules shall be
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(.d) In the case of damage, the person entitled {o delivery “must ‘com-
plam to the carrier forthwith after the discovery "of the damage;: and,
_ at the latest, within three days from the date of receipt in the case oi
" luggage and seven days from the-date of receipt in the case of goods. In
the case.of delay.the complaint must be-made at the latest within fourteen
days from the date on which the luggage ot goods have been placed .at
his disposal,,

. (3) Every compla.mt must be made in wntmg upon the document of
carriage or by separate notice -in writing despatched. within -the -times
aforesaid.
(4) ¥ailing complaint within the times aioresald no " action sna.ll he
against- the carrier, save in the case of fraud on his part.

.. 27, In the case of the death of Lhe person Iiable, an action for -damages
lies - in accordance with these rules against  those legally’ representing
his estate. : : -

'28. An action for uamagea must - be blought at ~ the option of the
plaintiff, either before the Court having jurisaiction where the carrier is
ordinarily- resident, or nas his- -principal - place of business, .or has an
establishment by which the contract has ‘been made: or befoxe the Courg
ha.vmg jurisdiction at the place. of destmutlon

29. The right of damages shall’ be extinguished if an. ‘action is not
brought within two years, reckoned  from the . date of arrival at the
destination, or fromn the date op which the aircraft ouglit to have arrxved
or from the date on which the carriage stopped. .

) 30. (1) In the case of carriage to be performed by various. suu,essne
_carriers and falling within the definition set out in- sub-rule (4). of rule

1, each carrier who accepts passengers, luggage or goods is subjected
to the rules set out in this Schedule, and is deemed to be one of the
contracting parties to the contract of - carrmge in so far as the contract
deals with that part of the carriage which is performed under his super-

vision.

(2) In the case of carriage. of “this nature, the passenger or his
representative can take action only against the carrier who performed
the carriage during which the accident or the delay occurred, save in the
case where, by express agreement, the ﬁrst c'lruer has assumed mblhty
for the .whole’ journey.

(3 As.regards luggage or -goods, the passenger or conmgnor wxll have
" a right of action againsi the first carrier, and the passenger or consignee
who is entitled to delivery will have a nght, of action against the last
carrier, and further, each may take action against the carrier who per-
formed the -carriage during which the destruction, loss, damage or delay
took place. These carriers will be jointly and severally liable 10 thé
passenger or to the consignor or consignee.

CHAPTER IV,
PROVISIONS RELATING -TO COMBINED CARRIAGE,

31. () In the case of combined carriage performed partly by 2ir and
partly by any other mode of carriage, the provisions of this' Schedule
apply only to the carrlage by air, pr0v1ded that the carriage by air falls
within the_terms of rule 1.

(2) Nothmg in this Schedule shall prevent .the parties in the vase of
combined carriage from inserting in the document of air carriage condi-
tions relating to other modes of carriage, provided that the provisions of
this Schedule are observed as regards the carriage by air.

CHAPTER V.

.

L ST

[aalla WO 7Y I 730 _ IOV

e




-01«“193,4.] . Indian Carriage by Air. : — 1

GENERAL AND FINAL PROVISIONS, -

.82, Any clause contained in the contract and all -special agiesinents - . 1
entered into before.the damage occurred "by which the parties purport to e 1
infringe the rules laid down by this Schedule, whether by deciding the
law to be applied, or by altering. the rules as to jurisdiction, shall be
null and void. Nevertheless for the carriage of goods arbitration clauses .
are allowed, subject to 'these rules, if the arbitration is to take place '
in the territory of one of the High Contracting Parties within one of . !
the jurisdictions referred to in rule 28. .

33. Nothing contained .in this Schedule shall prevent the carrier either
frem refusing to enter into any contract of carriage, or from making
regulations which do not conflict with the provisions of this Schedule,

34, This Schédule does not apply to ‘intermational carriage by air -
performed by way of experimental trial by air navigation undertakings
with the view to the establishment of a regular line of air navigation, nor
does it apply to carriage performed in extraordinary circumstances out-
side the normal scope of an air carrier’s business

35. The expression ‘‘days” when used in these rulegs means current
days, not. working days, - :

36. When a High Contracting Party has declared at the time of rati-
fication of or of accession to the Convention that the first paragraph of
Article 2 of the Convention shall not apply to international carriage by
air- performed directly by the State, its colonies, protectorates or
mandated- territories or by any other territory tunder its sover¢ignty,
suzerainty or authority, these rules shall not apply to inter-

_national carriage by air so performed. : e

T

SECOND SCHEDULE,

(See section 2.)

PROVISIONS AS 10 LIABILITY OF CARRIERS IN THE EVENT OF THE DEATH OF
, A PASSENGER. .

1. The liability shall be enforceable for the benefit of such of the

members of the passenger’s family as sustained damage by reason of his
death.. ’ )

In this rule the expression “member of a family” means wife or
husband, parent, step-parent, grandparent, brother, sister, half-brother,
half-gister, child, step-child, grandchild : -

Provided that, in deducing any such relationship as aforesaid any
illegitimate person and any adopted person shall be treated as being, or
as having been, the legitimate child of his mother and reputed father
or, as the case may be, of his adopters. -

2. An action to enforce the liability may be brought by the personal
representative of the passenger or by any person for whose benefi} the l}a-
~ bility is under the last preceding rule enforceable, but only one action
shall be brought in British India in respect. of the death of any one
passenger, and every such action by whomsoever brought shall be for
the benefit of all such persons so entitled as aforesaid .as either are
N ' domiciled in British India, or, not being domiciled there, express a desire
to take the benefit of the action. :

3. Subject {o the provisions of the next succeeding rule the amount
recovered in any such action, after deducting any costs not recovered
from the defendant, shall be divided between the persons entitled in such
proportions as the Court may direct. :

~. 4, The
9

e - B I © e e . . S - N - B e P N .. . . [ A AU
s e R - Lo f . TR g




. Indian Carriage by. Air. [AGH %% of 1984.]
’ . C i 2 i i ht ma’ at - any

4. The Court before which_any. .such action is broug” hay _any
. - gtage of et,he “proceedings. make - any ‘such-order as.appears to_the Court .
1o be just and eguitable in .view-of the provisions of the  First Schedule
to this Act limiting the liability of a carrier and of any proceedings
which have. been, or. are likely to -be, Acqmmencefl outside ,Bl‘ltkl_ksh-Ind\a

. in respect of \f{h¢ death of the passenger in-question. S

- Short title.

Insortion
new sect
43A In
VIII of 187

Drawback
goods . ta
bet’woen fmp
tation and
exportation

GIPD—L122LD—15-9-34—1,500.
10

AR : e e
R . o 6
i oermmei AN e
PRSERERE] s




